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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.286 of 2024
Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar,
PS-Girwan, Tahsil Naraini, District-Banda.
------------------ Applicant
Versus

Athary Construction Company,
Through its Proprietor Shrawan Kumar Singh,
--mmmmmemnmmmm-RES pONdent
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Annexure No.3
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Dated : April, 2024

(SYED MOHD. FAZAL)
Advocate
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.286 of 2024
Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar,
PS-Girwan, Tahsil Naraini, District-Banda.

Applicant
Versus
Athary Construction Company
Through its Proprietor Shrawan Kumar Singh
--------------- Respondent

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated
action report filed by Director General of Mines and Safety in
)compliance of the order dated 08.02.2024.

f‘f/f"( T M Ben s 6:9’ rs, resident of Plot No. 3 Ashutosh Housing Society, Rampuram
r{g (/ Ay } ase-1, Dahali Sujanpur, Shyamnagar, Kanpur (UP), the deponent do
\{1'{4‘ AR} By solemnly affirm and State on oath as under :-
AR
L S LY
\‘\f'x.?ﬁ‘\;‘:’%v./;_’z_;\?fg;{jff That the deponent is the permanent resident of Plot No. 3
\:\t: & _/,.f’ Ashutosh Housing Society, Rampuram Phase-1, Dahali

Sujanpur, Shyamnagar, Kanpur (UP) and Carrying on the
business of minerals in the name and style of Proprietorship firm
Athary Construction Company and having a leased area of
1.21 hectare for an annual capacity 12100 cubic meters per year
at Gata No. 2451, Khand No. 2 at Village Jarar, Tehsil Naraini,
District Banda (UP).

2. That the answering respondent has already filed a detailed reply
dated 06.12.2023 before this Hon’ble Tribunal in the erstwhile
original application which is numbered as 422 of 2023 and is on
record, which was segregated by this Hon'ble Tribunal and a
new number has been generated as original application no.286
of 2024 (Abhishek Shukla Vs. Athary Construction Company).

3. That the answering respondent after the grant of letter of intent
has applied for grant of environmental clearance by the State
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Level Impact Assessment Authority (SEIAA), which was granted
on 06.05.2022 after compliance of the mandatory provision for
public hearing in which neither the complainant nor anybody has
complained regarding the allegations as leveled under the letter
petition dated 12.03.2023. A true copy of the environmental
clearance dated 06.05.2022 is being filed annexed herewith as
Annexure No.1 to this affidavit.

4, That it is also worthwhile to mention herein that the answering
respondent has also been provided with a approved mining plan
as per the mandatory legal requirement and after which only, the
mining lease deed dated 08.07.2022 has been executed. The
approved mining plan itself provides for use one excavator and
two trippers. A true copy of the approved mining plan is being
annexed herewith and marked as Annexure No. 2 to this
affidavit.

orthwhile to mention herein that as per the fact finding
dated 08.09.2023 submitted by Joint committee in
gmpliance of direction issued by this Hon'ble Court Hon'ble
/ )‘_Tﬂgbunal vide order dated 01.08.2023 no human habitation as
YidB)  cwgll as any religious place is situated near the leased area of
Ve(72)05 [’thé answering respondent.

A

S o0y il % "‘_‘,f';-" & o . . . " .
iy 67" That it is worthwhile to mention herein that as per the fact finding

w.:/ report dated 08.09.2023 submitted by Joint committee in
compliance of direction issued by this Hon'ble Court Hon’ble
Tribunal vide order dated 01.08.2023 no stone pieces were
found in agricultural field and human habitant and no wildlife

was found near the leased area of the answering respondent.

¥. That it is relevant to submit herein that the lease deed of the
answering respondent has been given under U.P. Minor Mineral
Concession Rules, 1963 which has been superseded by the
Uttar Pradesh Minor Minerals Concession Rules, 2021 which
have been framed under the powers conferred under 15(1) of
the Mines and Minerals Regulations and Development Act,
1957.

8. That it is relevant to submit herein that the mining lease of the
answering respondent is a Minor Mineral which is governed by
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the provisions of the Mines and Mineral Regulation and
Development Act, 1957 read with the U.P. Minor Mineral
Concession Rules, 1963 subsequently superseded by the U.P.
Minor Mineral Concession Rules, 2021.

9. That Rule 42(e) of the U.P. Minor Mineral Concession Rules,
2021 provides for and is enumerated below:-

(e) no mining operation shall be carried on at or to any point within a distance
50 shetres from any railway line except with the previous written permission
of the Railway Administration concem, or from any reservoir, canal or other
public works, such as public roads and buildings or inhabited site except with
the previous written permission of the District Officer or any other officer
authorised by the State Government in this behalf and otherwise than in
accordance with such instructions and condilions either general or special,
which may be attached to such permission. The said distance of 50 metres
shall be measured in case of railway, reservoir, canal or road horizontally
from the outer toe of the bank or the outer edge of the cufting, as the case
may be, and in case of a building horizontally from plinth thereof: Provided
that the distance in the case of a village road shall be 10 metres from the
outer edyge of the cutting; and

Explanation: For the purpose of this sub-rule, the expression 'public road’,
all mean a road which has been constructed after being artificially surfaced
as distinct from a track resulting from repeated use, and ‘illage road"' will
include any track shown in the revenue record as village road;

p-  habitation and as per the fact finding report dated 08.09.2023 as
; " well as the latest action report dated 14.03.2024 submitted by
the Director General of Mines and Safety in compliance to the
order dated 08.02.2024 no human habitation or any human
being was found residing within 50 meters.

11. That the answering respondent is also having a no objection
certificate from the U.P. State Pollution Board.

12.  That the answering respondent is also having a Director General
of Mines and Safety permission dated 04.01.2024, it is also
worthwhile to mention here that the applicant is not using any
deep hole blasting with 4 inch holes and further no heavy earth
moving machinery (HEMM) is being used for minin '

: g operations
till date. A true copy of the DGMS Permission dated 04.01.2024
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is being filed herewith and marked as Annexure No.3 to this
affidavit.

13.  That further as per the report dated 14.03.2023, in paragraph
no.4 of the said report, provision requiring permissions of DGMs
for conducting blasting in mines:-

Permissions for conducting blasting in mines are required to be obtained
from DGMS under the MMR 1961 in the following special circumstances:

(i) Permission for conducting deep hole blasting (blasling with holes more
than 3 m in depth), as required under Regulation 106(2)(b) of the MMR 1961;

(i) Permission for using explosives in non-cartridge form or for using more
than one type of explosives (other than fuse or detonator) in the same hole
(for example use of ANFO, SMS, SME along with cast booster), as required
under Regulation 155(1) and 162(5) of the MMR 1961; and

(1) Permission for blasting within danger zone of 300 m from any permanent
building or structure of permanent nature, not belonging to the owner of the
mine, by using more than 2 kg of aggregate maximum explosive charge in all
holes fired at one time or more than 2 kg of maximum explosive charge in
each hole where blasting is done with defay detonators or other means and
that therg1s a delay of at least half a second between successive shots fired,
as zﬁdl under Regulation 164(1B). However, if the shortest distance from

place of firing to any part of such building or structure is less than 50
metres, prior permission for blasting is required to be obtained under
Regulation 164(18) of the MMR 1961 imrespectlive of the amount of the
charge used.

For blasting in mine under circumstances other than the above, no
permission is required to be obtained from DGMS under the MMR 1961
and the blasting may be carried out in the mine by observing the precautions
as prescribed under the provisions of Regulations 153-170 and other
provisions of the MMR 1961.

In response to the above legal mandate, the answering

‘ ‘%r,«!«@ respondent is not using any of the blasting techniques as

et mentioned in the sub-para |, Il & Il and further the answering
respondent is only using the 1 inch hole blasting since the grant
of DGMS permission dated 04.01.2024 which is permissible and
before the grant of DGMS permission dated 04.01.2024 the
answering respondent was using manual hand broking
technique for mining operations.

14. That further the answering respondent has been granted
permission for deployment of heavy earth moving machinery
(HEMM) without deep hole drilling and blasting by way of
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permission dated 24.03.2024 as such the answering respondent
as on date is having permission for use of heavy earth moving
machinery (HEMM). A true copy of the permission dated
24.03.2024 is being filed annexed herewith as Annexure No.4

to this affidavit.

15.

That it is worthwhile to mention herein that in compliance of the

order passed by this Hon'ble Court dated 08.02.2024 and
updated action report was filed by the Director General of Mines
and Safety dated 14.03.2024, wherein the following remarks
have been made which has been categorically replied:-

Remarks

Reply by the answering
respondent

1- The sides of the opencast were not
properly benched, sloped and secured to
prevent dangers due to fall of sides. The
north and west sides were developed in a
single bench of height of about 18m and
29m respectively. The height of top bench
on east and south sides were found
height about 38m and 9m respectively,
which are more than the stipulated bench
height of 6m.

It is categorically replied that the answering
respondent is taking the best possible scientific and
mechanical techniques and to reduce any human
danger the answering respondent is committed and
further the benches which are not properly made, it
is categorically replied that the same were the left
overs of the earlier mining operations done by the
erstwhile lease holders.

The answering respondent assures that the mining
operations will be done in the best of techniques
and is always open to adopt the best preventive
measures in mining operation and will always
adhere to the suggestions and directions by the
authorities.

2- Impressions were observed that the
mine was being worked with use of Heavy
Earth Moving Hﬁa&;—hineries (excavators
nd tippers) wi /mu/l obtaining permission
this Difectorate. No HEMM shall be
i the mine without obtaining
sion from this Directorate..

3
‘}1 ;)

It is worthwhile to mention here that no heavy earth
moving machines were used by the answering
respondent and further the impressions on the
rocky surfaces of heavy earth moving machines
may be of the earlier lease holders, but the
answering respondent has not used any HEMM nor
the same has ever been found working in any of
the fact finding reports till date. Mostly the
answering respondent uses tractors to ferry
minerals to the nearest crusher units for which no
heavy earth moving machine HEMM is required.

e
) 3- gg boundary of the lease/mine was

Far nd demarcated/fixed on the ground
~“byPpfoviding permanent pillars.

The answering respondent assure that this
condition shall be complied at the earliest and
permanent pillars will be demarcated.

" A»Hutments and houses not belonging to
~+the owner of the mine were found existed
within the lease hold area on east and
north-east sides of the mine. The huts
and houses were also found existed at
about 115m and 55m away from the north
and south boundary of the mine
respectively within the blasting danger
zone of 300m. A Temple was 1192 found
existed at about 70m away from the
northeast boundary of the mine

It is worthwhile to mention herein that no human
habitant or human habitants are there within the
leased area of the answering respondent and in
none of the action reports filed by the State
authorities has anyone came forward to claim for
any human habitat.

The lease of the respondent is governed by the
U.P. Minor Minerals Concession Rules, 2021
wherein as per rule 42(e) there is no human
habitant within 50 meters of the leased area.

5- Persons employed in the mine were
not undergone initial or periodical medical
examination.

The answering respondent has prepared a list of
workmen who require the initial/periodical medical
examination and soon those workmen will be
medically examined by a qualified doctor or in a
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hospital.

6- Persons employed in 1190 the mine
were not imparted vocational training.

.That as a small mining firm, we are currently in the

process of arranging vocational training for our
workmen. Once we have identified a suitable
centre, we will promptly arrange for the vocational
training of our workmen. Ensuring the safety and
well-being of our employees is a top priority for us,
and we are commitied to providing them with the
necessary training to-excel in their roles.

That the answering respondent is ready to undertake any

suggestion or remedial steps as and when suggested by this
Hon'ble Tribunal or the Director General of Mines and Safety or

16.
the U.P. Pollution Control
authority.

VERIFICATION:

Board or the respondents State

l, the above named deponent do verify that the content of my
above affidavit are true to the best of knowledge and belief and there is

nothing concealed therefrom.

Verified at Banda on this

e
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By BRI msnsssuetiaeed

Contsnts aof it have
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'dentified
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na this day of..
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day of April, 2024.
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w Government of India

#o%  Ministry of Environment, Forest and Climate Change
% (Issued by the State Environment Impact Assessment
e Authority(SEIAA), Uttar Pradesh)

To,
The LESSEE
ATHARV CONSTRUCTION COMPANY
Vill.- Jarar, Teh.- Naraini, Distt.- Banda -210129

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/UP/MIN/63433/2019 dated 21 May 2021, The particulars of the environmental
clearance granted to the project are as below.. " =

EC22B001UP196686

1. EC Identification No.
2. File No. 6304/56017
3. Project Type . New. - ’
4. Category s Bl 0d i
5. Project/Activity including 1(a) Mining of minerals
Schedule No. \ 7 &
6. Name of Project ~“Bullding Stone (Khanda, Gitti & Boulder)

Mine® Project at Gata No.- 2451 (Khand
No.- 02), Village- Jarar, Tehsil- Naraini,
District- Banda, U.P. (Applied Area : 1.21

ha.)
7. Name of Company/Organization = ATHARV CONSTRUCTION COMPANY
8. Location of Project Uttar Pradesh
9. TOR Date 27 Nov 2019

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)

ARAARARAS

(e-signed)
Member Secretary
Member Secretary

SEIAA - (Uttar Pradesh)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Date: 06/05/2022

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

|l %g I Directorate of Environment, U.P.

'/ Vineet Khand-1, Gomti Nagar, Lucknow- 226010
g - E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/63433/2021 & SEIAA, U.P File no-6304-5017

Sub: Environmental Clearance is sought for Building stone (Khanda, Gitti & Boulders) Mining
at Gata No.- 2451 (Khand No.- 2), Village- Jarar, Tehsil- Naraini, District- Banda, U.P. M/S
ATHARV CONSTRUCTION COMPANY (Applied Area-1.21 ha.)

Dear Sir,

This is with reference to your application / letter dated 29-08-2019, 20-092019, 21-05-
2021, 20-07-2021, 16-12-2021, 08-03-2022 & 27-04-2022 on above mentioned subject. The matter
was considered by SEAC in meeting held on 23-07-2021 & 14-03-2022 and SEIAA in meeting held
on 20-04-2022.

A presentation was made by the project proponent along with their consultant M/s

Paramarsh (Servicing Environment and Development), Lucknow, U.P to SEAC on 23-07-2021 & 14-
03-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about
their project -

1. The environmental clearance is sought for Building stone {Khanda, Gitti & Boulders) Mining at
Gata No.- 2451 (Khand No.- 2}, Village- Jarar, Tehsil- Naraini, District- Banda, U.P. M/S ATHARV
CONSTRUCTION COMPANY, Prop.- Shri Shravan Kumar Singh S/o Shri Vishnupal Singh (Applied
Area- 1.21 ha.)

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
422/Parya/SEAC/5017/2019, dated: 27/11/2019. The public hearing was organized on
22/12/2020 On-line Final EIA report submitted on 21/05/2021

3. Salient features of the project as submitted by the project proponent:

1. | Name of Proponent M/S ATHARV CONSTRUCTION COMPANY,
Prop.- Shri Shravan Kumar Singh S/o Shri
Vishnupal Singh

2. | Full correspondence address of the R/o—133, A.N.- 1144, Bhawanipur Nagar Daheli

proponent Sujanpur, Distt.- Kanpur, (U.P.)

3. | Name of Project Building stone Khanda, Gitti Boulders Mining
Project

4, | Project location (Plot/ Khasra /Gata No.) Gata No.- 2451 (Khand No.- 2)

5. | Name of Village Jarar

6. | Tehsil Naraini

7. | District Banda -7

8. | Name of Minor Mineral Buiiginﬁsto/ne (Khanda, Gitti & Boulders)

9. | Sanctioned Lease Area{in Ha"ﬂf}x\\ 171 ha.

10.| Max.& Min mRL within- |eqse,a;eaf f‘-»)%( 180 mRL- 150 mRL

N

nl.l'

.
EC Identification No. - Eczaaomupwses}s//F@\No - 6304
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11.| Pillar Coordinates(Verified by DMO) Pillars Latitude (N) Longitude (E)
A | 25 18'53.85" | 80 21'52.35"
B 25° 18'54.74" | 80 21'51.33"
c | 25°18'5552" | 80 21'51.85"
D | 25°18'57.50" | 80°21'49.47"
E 25°18'59.20" | 80° 21'50.47"
F 25°18'57.38" | 80 21'53.23"
G | 25°18'58.88" | 80 21'54.43"
H | 25 18'58.02" | 80 21'55.45"
12.| Total Geological Reserves 1047816 m®
13.| Total Mineable Reserves 133168 m°
14.| Total Proposed Production (in five years) 60500 m’
15.| Proposed Production / year i Year : Production
! T8 | 12100 m’
20 3 12100 m°
3" 12100 m’
4" 12100 m*
5™ 12100 m°
Total 60500 m’
16.| Sanctioned Period of Mine lease Ten Years
17.| Production of mine/day 40.33 m’ (approx.)
18.| Method of Mining Opencast Semi-Mechanized
19.| No.of working days 300 days
20.| Working hours/day 8 Hours/Day
21.| No.Of workers 33 (approx.)
22.| No.Of vehicle movement /day 4 {(approx.)
23.| Type of Land Govt, revenue land
24.| Ultimate Depth of Mining 12 meter (average)
25.| The nearest metalled road from the site 300m
26.| Water Requirement ' PURPOSE REQUIREMENT (KLD)
| Drinking & Others 0.40
Suppression of 1.80
dust
Plantation 0.20
Others(ifany) | = ==
Total 2.35

27.

Name of QCl Accredited Consultant with
QCl No and period of validity.

M/s Paramarsh (Servicing Environment and
Development), Lucknow, U.P.
QCI/NABET/EIA/1821/RA0120

28.

Any litigation pending against the project
or land in any court

No /

29.

Details of 500 m Cluster Map & certificate
Verlfled by Mmmg Oifﬁcer_h =

Dr\?/émda vide Letter No. 1021/Khanij-30,
Bafida, Dated 15" June 2019

30.

Correction Letter Sanctioned from DMO, Banda
vide Letter No. 1374/Khanij-30, Banda, Dated
13" August 2019

Page No.- 01, S.No.- 18

31

f“‘"‘"/-’ ,

Proposed CER cost \__

1.30 Lakh

EC Identification No. - EceeaoquP1Q§e g\E

TATSE -pad«g}ﬁ Date of Issue EC - 06/05/2022

Page 3 of 10
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32.| Proposed EMP cost 10.09 Lakh
33.| Length and breadth of Haul Road. Length- 300m, Width- more than 6.0 m
34.| No. of Trees to be Planted 140

4. The mining would be restricted to the unsaturated zone only above the phreatic water table
and will not intersect the ground water table at any point in time.

5. The mining operation will not be carried out in the safety zone of any bridge or embankment
or eco-fragile zone such as the habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category=1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting
(SEAC) held on 23-07-2021 & 14-03-2022 the State Level Environment Impact Assessment
Authority (SEIAA) in its Meeting dated 20-04-2022 decided to grant the Environmental Clearance
to the title project for collection of 12100 m? per year lease area of 1.21 ha subject to effective
implementation of the following General Conditions and specific conditions:-

General Conditions:

1

10.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity,
change in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should
be decided based on the meteorological data, topographical features, and environmentally
and ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria
pollutants shall be regularly uploaded on the company's website and also displayed on the
website.,

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Regional office, MoEF, Gol, Lucknow, and the State Pollution Control Board / Central
Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the work hall be maintained.

File No. - 6304/5017 Date of Issue EC - 06/05/2022 Page 4 of 10
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13,

14.
15.

16.

17.

18.

19.

20.

21,

22.

23.

24,

81 )

Personnel working in areas shall be provided with protective respiratory devices like masks
and they shall also be imparted adequate training and information on safety and health
aspects.

Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,
medical health care, créche, etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Regional Office, MoEF, Gol, Lucknow, and State
Pollution Control Board regarding the date of financial closures and final approval of the
project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the MoEF, Gol, Lucknow, and State Pollution Control Board

The Regional Office, MoEF, Gol, Lucknow, and State Pollution Control Board shall monitor
compliance with the stipulated conditions. A complete set of documents including
Environment Impact Assessment Report, Environmental Management Plan, Public hearing,
and other documents information should be given to the Regional Office of the MoEF, Gol,
Lucknow, and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment
Impact Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the
stipulated prior environmental clearance terms and conditions in hard and soft copy to the
SEIAA, U.P. on 1st June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

x’iﬂ’f ,_ﬁQWU

Validity period of this EC is 5 year from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period
whichever is earlier. After this period the EC will become null and void.

Dtrect;ons/suggestlo given during public hearing and commitment made by the project
é strictly complied.

as a route and if forest land is involved the project proponent shall obtain forest
and permission of Central and State Government as per the provisions of Forest
rval PPn) Act, 1980 and submit before the start of work.

-)EEEQ 001UP196686  File No. - 304/5017 Date of Issue EC - 06/05/2022 Page 5 of 10
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11.

12.

13.

14.

15.
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The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine
lease area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

If the proposed project is situated in notified area of ground water extraction, where creation
of new wells for ground water extraction is not allowed, requirement of fresh water shall be
met from alternate water sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants
/ ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 2,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the
lease area along with provision for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation
and management of water bodies having total surface area of more than 10 ha. Funds for the
same will be kept in a separate bank account and six monthly compliance status will be
presented by project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

At the time of operation, the project proponent will comply with all the guidelines issued by
the Government of India/State Govt./District Administration related to Covid-19.

Plantation of trees should be of local indigenous species and may be as per the consultation of
the local district Forest Officer.

The maximum height of the bench should be 06 meters and the width of the bench should be
at least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

. The mining plan approved by the Dept. of Mines and Geology, Uttar Pradesh shall be strictly

implemented and shall not be operated beyond the validity period.

. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of

mined-out land to
SEIAA, UP and Dep

3 its surrounding land use 3years before the closure of the mine to
rtment of Mines and Geology, UP for approval. The project proponent

Vilhesand Geology.

gdely(ia e\Size to arrest the silt and sediment flow from the quarry area. The surface runoff
i ater; harvestlng and other water conservation measures on a long-term basis are to be
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taken in consultation with the Central/State Groundwater Board. The water so collected
should be utilized for watering the haulage area, roads, and green belt development, etc.

19. The project proponent shall take all suitable measures to prevent pollution of groundwater
and nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road
with blacktopping and maintained by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and
transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23. At the time of operation, the project proponent will comply with all the guidelines issued by
the Government of India/State Govt./District Administration related to Covid-19.

24. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

25. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster
of area equal to or more than 05ha, the E.C issued will stand revoked.

26. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

27. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan.

28. Explosive cannot be stored on the site.

29. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

30. No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

31. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations
in the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

32. An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

33. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

34. Green belt development shall be carried out considering CPCB guidelines including the
selection of plant species and in consultation with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of the afforestation program besides tree plantation.
The company shall involve local people in the plantation program. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Regional Office, MoEF& I, Lucknow every year.

35. Blast vibrations studyshall’be conducted and an observation report submitted to the regional

olled blasting techniques with sequential blasting shall be adopted. The blasting shall be
ied out in the daytime only.

5
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37. Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

38. Maintenance of village roads used for transportation of minerals is to be done by the company
regularly at its own expense. The roads shall be blacktopped.

39. Rainwater harvesting shall be undertaken to recharge the groundwater source.

40. Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow,
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year.

41. The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

42. Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geotextile matting
or other suitable material, and thick plantations of native trees and shrubs shall be carried out
at the dump slopes. Dumps shall be protected by retaining walls.

43. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of
Check Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any
flowing through the ML area and silts arrested. De- silting at regular intervals shall be carried
out.

44, Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit
and waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide an adequate retention period to
allow proper settling of silt material. Sedimentation pits shall be constructed at the corners of
the garland drains and de- silted at regular intervals.

45. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall
be regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow, and U.P. Pollution Control Board regularly. Further, monitoring points shall be
located between the mine, and drainage in the direction of flow of groundwater shall be set up
and records maintained.

46. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (including schools and other public
amenities located nearest to sources of dust generation as applicable) and records submitted
to the Regional Office, MoEF&CC, Gol, Lucknow, and U.P. Pollution Control Board regularly.

47. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with
other parameters.

48. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction
of two numbers of toilets at the primary school with name displayed and address and details
of the beneficiary and gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District Magistrate / Chief Development officers.

_/f_,‘ - 1“_,”"5\\\49 Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable

N, mechanis that no spillage of mineral/dust takes place.

health and safety measures for the workers including identification of work-
éd health hazards, training on malaria eradication, HIV, and health effects on exposure to
neral dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral
) lﬁst on the workers shall be conducted and records maintained including the health records of

7 No. - EC22B001UP196686  File No. - 6304/5017 Date of lssue EC - 06/05/2022 Page 8 of 10

ATTESTED R edD ) (“flee -



85

~ Qv

the workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed
by follow-up action wherever required.

51. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

52. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and
shall not be stacked along with overburden.

53. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept
active for long period. The maximum height of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed
35°. The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with
suitable native species to prevent erosion and surface runoff.

54. Monitoring and management of rehabilitated areas shall continue until the vegetation
becomes self-sustaining. Compliance status shall be submitted to the Regional Office,
Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-
monthly basis.

55. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by the Indian Bureau of Mines.

56. Permission for the abstraction of groundwater shall be taken from Central Ground Water
Board. Regular monitoring of ground and surface water sources for level and quality shall be
carried out by establishing a network of existing wells and constructing new piezometers
during the mining operation. The monitoring shall be carried out four times in a year i.e.,
pre-monsoon (April-May), monsoon (August), post-monsoon (November), and winter
(January), and the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

57. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall
be regularly monitored and report submitted to the Regional Office, Ministry of Environment
& Forests, Gol, Lucknow, Central Pollution Control Board, and the State Pollution Control
Board.

58. Hydrogeological study of the area shall be reviewed by the project proponent annually. In
case the adverse effect on groundwater quality and quantity is observed mining shall be
stopped and resumed only after mitigating steps to contain any adverse impact on
groundwater is implemented.

59. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if

A U{) \ny in st/ﬁdy area.

igr” permission from the Competent Authority shall be obtained for the extraction of
d’té‘r\ldwater if any.

%mal mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional

£ ;O,ftuce Ministry of Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board 5

. 23 {/ears in advance of final mine closure for approval.

a5 gfﬁzn)ect Proponent shall explore the possibility of using solar energy where ever possible.

:‘_ M . ";/ N A/
N s E'C'rdénhncatlén 0. - EC22B001UP196686 File No. - 6304/5017 Date of Issue EC - 06/05/2022 Page 9 of 10
N < & o -

74D ) (70



86
| ©

63. Commitment towards CER has to be followed strictly.

64. Regular health check-up record of the mineworkers has to be maintained at the site in a
proper register. It should be made available for inspection whenever asked.

65. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB,
and other Govt. Agencies from time to time.

66. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991
along-with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this
clearance, The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of
Gazette Notification No. 5.0. 1533(E} dated 14/09/2006, as amended and send regular compliance
reports to the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aligan;j,
Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 (email - dgmupexp@gmail.com)

un

District Magistrate, Banda, Uttar Pradesh.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

o

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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1
INTRODUCTION

Appticant MAS ATHARY CONSTRUCTION COMPANY, Prop.- Sh. Shravan Kumar Singh
st S Vistinapal Singh Ria <123, AN 1144, Bluesanipoe Nagar Dalieli Sujiapur, THait-
Rangur, (L4 P has been grooted the conscat from the offfee ol District Maglsuaie Baada

( Mining Secuon ) vide letter no 824K hant-30. Banda. dated 08 Ine 2009 foranvarea ol L2 Haw
for e extraction of 14,100 cwm minor miverad Buildiog stone Khanda,  Gitd Bowlders in
Village-Jurar, Khosea No- 4531 (Khand-02), Tehail- Naraim, i.hw-tﬂu-m;en.l.nh A8 for a peviod
of Ten years {(Amnevare -1&2) '/—

Lease deed of (he sad area shalt be executed after apprval ob:’iiiwmﬁ,, Phaw & cont uf
Envirenment Clearuve Certificate from SEIAA, Lucknow mupﬁéuuﬂhnmy,

The rining pla s betng sabasited wnder LEP, sinor sinersl teoncesion ) Rah-:Wﬁs ¢

Vhe History of applivif arca grant. ownership eic. s ax below:

5. Ne | Pavticular Tetails
H Lotter novitlate of Juase exeaition & [Consent leteer from the office of District
lease period Magisirate Banda  (Mining  Sectiom) vide

Hetter o §240klanij-30, Bunds, dated 08 June |
2019 ot u penod of Ten vewrs {Annesure -

_in -
7 Date ol fiest apening Yet o open. after the exoartion of lease dovd
3 Letier oofdate of fiest mining %hﬂmg phan with PBrogresive Mioe Tlosure
proposal & bpse period Plan 8 being solumiticd fiest s Henor there is
i Tapsc penod
4 Status of Envirosmental clesronce | As per Netificition  dated  1BLD22006 &

2IT2018 af Mok, applicant Wil subwit the
application to SEIAA. TP, for eaviosment
clerance alicr approval of Mining Plas

\
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med3 GENERAL:
AY NAME OF THE LESSEE WITH COMPLETE ADDRESS:
M/S ATHARY CONSTRUCTION COMPANY
Prop.- Sh. Shravan Kumar Singh s/o Sh. Vishnupal Siugh
Rip =133, AN~ 1144, Bl anipur Nagar Daheli Sujanpur, Distt.- Kanpor, (U,1.)
) STATUS OF LESSFE. Proprictosshify,
€y MINERAL WHICH ARE OCCURRING IN THE AREA &
WIHCH LESSER INFENDS TO MINE: Bulding Stove Khanda £t boulders

1) Period for swhich the mining leae is goantal | oller ot Intent (LOD) for Ten years gramed
trom the office of Disirict Magistrate Banda { Mining Scttion ) vide lotter no 824/ Khanij 30,
Banda, duted 0 June 2619 { Annesure -t

B} Nue of RQUP. preparing ie Mining Plan: Unider ciiuse b} of sub seetion 2of seclion §
rube L5 of Minesul Conseryation & Concession Rugs 2016
Mr. Inidra Sengh
9-B205V ik Yoqun
Ral Rarsly Road Lycknon-226025
Maobile No, 941302219%
: Fonail singhindrafiy @ gl com
i ROPAIPDGMATE 0 (Arnexare No, 3).
F}  Numz of prospecting ageacy:
Tl fease arca i prospecied i detail by Jessen with swidance of € P S e Singh
Thhe uldrcss of Shei lndea Singh 35 as bekow:
- B205 Vibubavan Y ojena,
Ruii Marely Rowl Eucknoss- 220625
Mobile Mo 911507391

G} Referenoe o & dafe of geant/commanication reccly e from the SMate Govt,
biter ol Toient (O for, Ten years granted from the office of Disiricl Magisuaie Banda
{Mininy Scction | vide Kiterno. 824/%hanij-30, Banda, dated 08 June 2019

{ Anviesgre -| 3 N &\ sivUH

7 DR
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10 LOCATION AND ACCESSIRILITY
i Details ol area (with dpcation Lease area is connecied by Bandy - Narini State Highway
map): by metatted road. Palparberpur is 18 Km then south -
wosl o alier erossing comal for S0Km & 300m an-
mietulled road feads in the ares . The lense arcy s ahout 25
Row froms Banda, Naraini s aboud HF ke away from e
arca by metatlod road Nearest roilway sation Khorod s
23hm (Plate Not &2). -

Bistriet and State: Banda,  Uttar Pridesh

Village: Jwrar

Khiusta N, 2451 (hhand-02)

Lease Aves (Huct ) 12 Haet.

Whether the arva is The land bs owned by Siate Clovt, & State Govt, has given thielr
recwrded 1o bein forest conset for e exploitation of granitelGity, Kiands, boulders)
{please specily whethor » The kase area s feee from Socest lond,

pritected, rescrvetl ote)

OnresshipUccapancy:

E Uxistence el public road £ Feasy area §s connected by Batida < Nawwni Siate Highaay
cuibway bine, iGomynearhy by metalled sl Poigemberpue is 18 K thein sowih
: and upproximafe distances  ywen wrn afier crossing canal for 40K & 250m un-
i metailfed road londs ty the area . The lease arca is abont 23
K. feom fanda. Naaini s about 10 kns quay from the
area by metalled roud. Nearest rollway station Khurand is
Rme (Phate Nool &2

Topoudseet Neeowith Iatitnde  Fopo Shoet Ne s 02007, (hate No, 2y

st Tangitwde: The tewadury pitlars Jave bees oreeted 1 fie comers of loae
aren. The GES reading oUall cormer pillans e goven bofow:
7 “Fabte Nl B
Tillar Ny - K | F
A W-na $0° 21 §2.357
ST O T I
RS SR TR T o 50208 508
[0 a8 L §TSeT TR
S SRR N - N N £ T L
S ¥ G 8 1 I &
D T T I T
B T T T T I S T 2y i'ﬂ.ﬁi“—_i
eAma (B RTINS

el wcaiting of sl comers pillrs 13 showis inPlate Na. 3.

R ¢/
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4
Laimad wse Pattern
{} orest sgriculural, The area exhibies oy, fsolated illoek Topography: e dalls
Tarrest) sincher buirvess fomd, Tho exivting tamsd vse patiei is i
Tabwghned a8 below il
Tabile Na 2 of 5
s '[ N N R S ——ﬂ"ﬁ‘f‘,
I No | Lemluse Agriculture | Fovest Barees lamd | Grasig  ° 7|
tand Lsad ¢Hacr ) Lamet (Flacn) | -
| {tTact) oy | N T A"
|| MinngpisQuaeny | - | - 0.0 = ) XiE
2 AppoachiRosd |« F - | esdd | < |
[ 3 Do = 1 = N
47| Offiee, Rest Shelter . - 3 ]
il -
= e
5 [ Balance indisuried O iy SR
: Jand gy i L S
Tutal ' = N L2t .

1 Ataehi poncrl focation fep and Yicmmy map showing arca boandaries and existinr
proposed toutes. (€15 prefered thit the arcu be asdbed o » Sorvey ol India

topagraphical map oF a codstrsl mop i forest map us the case may be. However, ifnfive
o these ane available the asca should shown on 2t acowate shetchmap on 3 scale of
1250600 Location map attached show mg fease [fate No. 1)

INFRASTRUCTURAL - FACILITIES:
i) Roads:

Touse drea bs conmected by Bandi - Naraind State Highway by metalied road. Pygambaipur
leads iy thearen . The fease area is about 23 Km. from Banda, Nagwest is about 1) ks
away Teoim the arca by mctalled oud, Nearest sailway station Khurand is 238Km. (Plate No.1
&)
1) Powers
Girwan & villape Bodokbar Khord, Jarrar ngara is already recewving electiic power:
. About 98% villages i3 K buller zone ave clectiified,

il Water;

Surrounding villages Jave sumbers of wells & bares, which provide deinking water
villagers: Kot conal serve the water domand for Brrigation in e region,

iU svu?

v
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W) Transpore

Regular bus services & ocal jeeps ste ovailaRle from Banda o Norini  §ease area [s
connecied by Banda - Nacwini Stae ighway by metalled soad Palgamberpur is |8 ¥m
then south -west s afier crossing canol for 4.0Km & 250m un. metatfedrond feads o the
arch . Ahe lease arcy i about 23 Km. from Banda, Naraini is sbont 10 kene away from the
area by imetalfed road. Nearest eailway station Kimrand is 235K (ffaie NoT &20

v} Land Use: i
The leuse aren forms modunite w high slopes stony lopography of isolated small hitls which
is waste land. However. on plain Inod cultivation is practiced, Thix cultivation is pen fod and

athier soupce of frigation is camal tube wells avaitoble i the arex.

vi) Places of Tounst Interest: Karvi, Risiratkoop & Kantamih femple are holy places
of worship willt towsnst interest.

sii)  Health Facitities: Primary healh centre (PHCY Th Girwsa, Medical shops amd privase
clisics are avaitable at Nacaini & Govi. Hospital ie in Banda, which is about 18 ko froa the
wrea.

vin)  Edueation facilitiess Fducation facilities up to frigh school & fniermedinne are available in
Girwan, For hugher edueation students goes 1o Banda, Karvi & Allihabad .

i) Dak Bunglow: The searest PWI Dak Bunglow is sitwated i Banda

| 51 Hall head: The searcst cailway stathon is 5 Khurhasd wh_.cﬁ i about 23 km
M Sy ',j H

froun the Yease arca . Nt
RO

D dory (11
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EX} GEOLOGY AND EXPLORATION:
@} Bravily describre the topegraphy & genersd gealapy & local mine geatoss of the minerst
deposit ineluding draining pattera,

PHYSIOGRAFHY .
The 50 K. buffer zone of the aren les in Servey of ladia"s Topo sheel Wo. 63 €07, The conspiomoes
teature of tigwography of the arca i cllipticall molated hills with gentler 1o sadilen stecp slope The area s
domindter] by buvlders dnd i st sitciops of Diadedkbiand granite. The setcnd sope of fease anga is from
et bo wast. No seasonil pereamal desmagy exists withi thie lase ana, however, her Nadi flows 2.5 Ko,
away st dwection There are sevennl canals drawn frons Ken diver withmy the $Kat periphery. The
physiozraphy of fease arcn 15 showa i hey Plan (Plate No, 2),
Pl o past wining thie ke arca i degradedd in 1o o sl mining pits of 35m X 35m £20m X (0m the
depth of pit varies from 2.3m 10 3 ob on the dellock side. The Jighest points in the feascliold is 180 omity
wowest b bonmdary paller <D while fowest 50 mRE i cast st piftar: ¥1E° The general slope of lease
aren is frony -west o east. The topography ol lewse srea is showsm in Phate No, 3.

REGIONAL GEOLOGY:

Steatigeaphs m Chitrkoot after S, Kuamar 1976
The genoral succession of te arca is as foflows:

i Semei Sevies Chiteakost itegion Some velly Region
! Tethan Laoe sone Rohatas Stage
Ciwennitic Sand Stone Rberua Stage
a Porcellinite Stuge
Pellise Lame Stone T Basal S
Cirey sand Siong
Geneeal sueeession after SN, Singh & OF Paul
Upprer vinibliyan Hadmur Series Upper Roimur Sond stoae
Lower Kimar Vs gl shale, Upper Quartsiie
uartzie & Shale
Lower Vindhyan Nirird Sevdes Cligrkiot Farmation Tehat 1 ine done Nemhers
Muradpur Mewbers
elucarie Sand Somg
Nammsth Meatbees
e e wimsi s N R T ¥ i s risimasesrsserasmmesr s st s s s et
ARCHEANS GRANITE W NENGLITHS OF AMPIUBOLITES.

PGEOLOGY (O THE ARFA: '

In gevlogicat sequence the gramitic caposurcs of village e, Glwan & around Namini, s
comrelated il Komtath fommtion of chittakoot formation of Buadciund Groug of rocks whicl is uie
conliormably rest over Archeans Formation aad woll exposed arowd Kamtamath hills, Wharstboop & Routi
Kabyampur of Chitraboot disfrict fo 011 yader thm: ver of semi-weathoned praniic withmorram and bouliors
up do F-Smand fudher solid compaet pramie eaposurcs pesist I doep. The granite To X-;lml Tilly

1IN Ra wivtn
PG £
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eyposorg iz on soil cover xcept - I thick senweweathered pranfte cover over the imain exposere The
sranile oxpostine @ fuoning pits twonding NW-SE are of dark grey it colowr | coanse 1o mediunt grained
showing porplaiic restuee, The follovmy join seis have been mwasure iy granire

Juinis Direction Degrce
i 135N oo
2 GIN g5
3 00N 85

o) DETAILS OF EXPLORATION.

#) Alreads carried aut inthe area:

Do to past ininkng e loase area is degraded w o two small mining pus of 330 X 2im &20m X
100 the depth ol pit vartes from 2.5 0 3 . o the Rillock shde. The focation of pits is shewn In
Plate No. 3 '

1) Praposed to becairied ont:
I futusre the meea shatl be explored with twe bore holes 1 ascertain the grade & depth porsistency of
yranite bhands, gind, boubders, The vear wive futire explocation programmed is as below in table 3
e CABLENOS e
Die Angle & Deptle Location
Dole

Yoar

-—
i
i
i

T B2 | Verueal 36m | Attiw imersextion of oeal coardimics K 136 &1 193]

The posstion of proposed bore hols is shown in Plate No. L

RESEFRVE I"STIMATIHN

Basis of estimution of roverves:

) The buth density of Gravite{ Khanda, pinn, boalder) has been taken 27 th view of the past
niinfng experience, -

) The geological feserves have been computed hough cross seclionad aecn micthiod

i The areaof cach scotion is audiiplied Ty (he siibe influence to et the volume, The sirike
intlienee of e seciions arc44m

) Onthe basis o the depth of sdioining srea pits all the quantities of Granity ¢ Khanda, gini,
baulder) o to depth of 116 @llL T surlace (o which 0.5m top layer over the granite
tudy of wormm s Deen conshdered under proved eatepory, As the depth of the pit
increases.the thickness of norram decreased acordingly,
Surfie phae & Geologica !'k.:n ot the area Is shown in Phte No. 3, and Geological scetions
are depictod 10 Plage No, 4. The catepony-wine teserves are siven in Table NW.

[REH SWTRAPES
ROPASLGW Qilizod
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Fropamic aviez Due o past mining the mingral i Granite { Khandy, pint. houtden) &
having no problers seifing in the markel. The read §s pear themine site & menerd shall be
foaded mechanically o tippers & tomport 1o demand site. Stae Govy dus given their
consent [or the exploitation of mineral. O the basis of feasibihny study. coonomic viabitity
of lease wren s heen esablished & minersl Is cvonomic-viabile, therefre evonomic axis
T beeny consiidered as B i
Feasthility Stutus: Fousilality study has been carmad »ﬁzl & ix cansidered 1o be feasibilite
statis, A foasibaliny stads provides 2 preliminany ;mc_nmm"_wim adevel of confidence as
comparcd to that of feasibility stody, Henee Feasibility axis wder UNFC code has been
considered @ Pl No Geophysical siudies have beon camried ouf theectore Jeasiibity axis
lias B comsiddered oy F1L
Grological axisi General explomtion was carvicd out by miging pits Granitel Kida, pind,
Boulder) sas encountered n exeavated pit & Granite{ Khanda, gimi. beulder) ix exists within
loose s, Therefore geological axis has bren wken as GF eategory. On the binis of above
wssumptions” Fallewing UNEC classification for vach citegory of minerat tosen is ag befows

: Talle Nu. 4.
: o  CATEGORISATION OF GEOULOGICAL RESERVE
i Measured Mincral Resenrces (3313
= I
o o N o Stvike G 3 Total Quuntity (m')
Suetion | Ares orjAveant i g o of  Veluine (o) (1.5 Swelt factor)
Fine | (M1 | @uhy (i) 5 i
. 3 | o 1 2
ST a3s ) amial ad| 47sa 1e33Ta| 221208 | dusess
- 2r 1 weal seme 44| 152328 | 178384 | 23402 | ed076
- (0960 | 338TS6 L davzan | 08134 |
B INDICATED MINERALRFSOURC £4312)
s HCATED MISERALRESOURC o _—
o | o NrEa | Arven 1 Strike 5 ! Total Quantity (m’)
Son |2y | tnflueace | O @) | (15 Swell facton
| ed) | 22 | 22 | o [ m
B L 633] @ 23] 27508 3168 FiEr
Xy b 633 44 B276| asnr| 98 43098 |
Tol | | [ 1 sesl sesa| sis2 nﬂnh
INUIA o
ROPILHLIGING U &

> ﬁ\ c{-n—zawl..m (
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e g i Talbife New 04, G)
CALEGORY 1 ~ MINERAL RESERYE (m')
T | o -
I | - e |
| Towl N s

Catepariation af Rescrvis:
Prosod Reservess (111}
The ot of quarry of tie eegion bas reach o g S & grmite stone s exposed & porsists in depi,

Qi crops of granite exists from top to bottom, On the basis of the depth of adjommg arca pits, all e
quanidies of Sand siong up to depth of 110 mRE from suilace has been considorad wder proved categon.,

Probable Resorves: (122)

All the quantties of Graste ocomming np o 5w below the proved Tayer has boen consideradd as profable
FesTY U

Feasibility Minerst Resenrees (211): Reseeved blockied in Barreer sliimate pit bt onder proved tescnves
Fas been considered ax 211,

The demonsteated resorves of proved of eategonies ware estenatted hrough Beachies drnvn om the
penlogical sections. “The benchies were devw Frony the sitimate pit bmit The area of cacls bendch vl
dhasvn in each section line hus boen caleulated sd this secn b5 muliplied by the sinke mtivence 1o get the
volome. The vehume is moltiphicd by the bl density o gt the tonmag

Table No. 05
Swmfg uf Reserves:

i Clasiiication | Quanity @ | Grade

i Recaverable

| A Mineral Resenves N %

1 13 Proved Mincral feserves 1 Granrte Litti, Boulder | i

i fias S Erk L S ;

T TiPubeble Miscral Rescrves % 22 7 3082 | Grnite Git Boulder |

i 1] lk‘umingllmm: Lvdb E

T iFeasibility Mineral Resoweces | 211 08134 Gramte Gk, flovkder ;

i E}Pw-!'c.ui!'rdn;\ Minoral Reswnees | 222 | S48I0 T Granite G, Boukier

I - U s TR T s

i 3 utermed mimr.‘ﬂ Resourcs: | 333 i

foe et SR NS W | — fe——— e — X

L Im_ui}j_.m_L-ti{_mm 5 Tt Wa7sis N ____\
INDH )i
RO Wit

T (S -
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Ny MINFABLE RESLRVE
Dencls bl G md width toy s boon drawn in geological seotions to cafcale e
mincable sesorves. Hicares of sach bench fevel has been caleilaned & madtiplcd by its bench height
et (e vodume. Demity 27 has been taken foe tonnage Tastor, The mineable revene is given in
Table No. 6
Table Nab
i 7 Rﬁt‘l;'j‘i:" {Tones) t
Bengh Level %, !
{(mR1) ROM Volume (cum} ;
163 P 10152 mn |
5 163 E 1136 sl i
T s 3oze T M
T E Coaese [ T "
| Rewd cutting from i S1-115 S ase T s
' 145 o808 s
T Tawl ES 133E68 339584
!w&'«nm!
ROPREDO 013

T

HldO o) | 7
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¥1 Devdoprocntamd Production in Vil Years

-
-

-

Yo this yuar production: target 12000 M or 32670 Lnowm. will be achieved,

Minaneg shall b cominue at 157 Rl bonch & suined oul paetly to get tirecied peadiction,
The maanum advancomcnt O benches shall be from gast o west & vice 3 veng & orientavon of
Bercloes shall be wy st threction,

T warkig foce lomath will be Kept 20-30m iy stagpered maniver. 1he width of chosing benches shall be
Lept 6, hoight of bonebes shall by 6.0m with face slope 60" The pit positen & wobwon showing
sl ancoment of benchies (x shows in Plate No,

Thie opening necverabic resenves, ROM of Grsniter Klanda G, Bowldier through road

sitlcable quantities of Graste {Khanda oy, Bouldery & batance secoverabide feserves i a5 bk

comstruction,

23

_ TABLE NOLI2 e
) : 5 T . P
Opening |, " . v Ralance

Bewelid Reaud Lengthly o dfEeisht | Swell | Fxteacted g3
fecoveruble it (o < 1 " s | reseverabic |
5m¢-l1-mlll. reserves (M) (m]- (m_) . &-mur RN m_;_. o) !
57 e | 32 | AT |60 | 15 | mmm |0 s |
Total FEE B2 | o9 Ten | 15 T o [ T T

1) Attach supporting composite plan & scetion shiswing pit loyouts, dumps, dacks of sub grade
wtimeval, # aoy el
The composite plan & section showing layout of besches are shown in Plage Noo 10 Entire fease hodd
faving Gramte out crop wath g0 sodl cover, The Sastoto e generated i poskets nlons the foint plan stinll
be exeavate) amd shall b use in making aggregates. The seil shall bewsed for the parpose of plantaticn
while some waste shall be spread aver the appeeach roady for the mamtenonce diring nest years. Al
uanlities of prande Khanda. gig; boolders to be explotted shiall be vsed for making aggrezmtes
©) Tl ste vt of production sl the wioe folly descoped & espeeted Bife of wiine & the year from
which effecgue! )
B will be el allotoient & nviese shall be fully: developed an per mining plin by the end of plin puricl.
The 1otal mincable roserves s [I3168 M or IZ05SINLT with proposed st of production of 12100
M of A2070 fuvonien fous of Rhamda, gited, boulders. perannom. The oxpected e of mine with atane
proposcd target somes out mioee a1 { Bleven) years,
i Artaed o pate Tucnashing a conceptual ooy plan ap (o life of mine based on pesTogical minoyg &

crey fromenentsf cansidoratinns.

A2 CONTEPTUAL PLAN:
T Frame of Cow pletion of Exploration:
Fxplaration as an date Pue 1o past miming the loase ana is degradd i to dwo sl mining pits of S5
X 2%m &20m X Him the depth of pit varkes froes T Sgrto 3 o om the hitlock sBS The logation ol pitcis
Aoy Plate No, 3, XI
Faploration darey pla period: Propesed v be caned oot

NI SiNey

PG ey N
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[ forore the arca <hall be explored with 1w bore holes to ascortam the grade & depth pevsistoney sof granie
Shamla, zan. boullcrs. The yror wise fiaioe exploration programmed b5 o5 below beiable <3

TARBLE NOI3
['mm' TAugle & Depth | Vocaton T
L ohele | B |
! — YR Vertical 25m. r'mhc micnection of h\catm-rdumcz S ‘u&, L s T]
b 1l 3 Vertiwa! 23im

Tire posttion of proposed bore hede iy showa in Platc N, 3.
s Ultlnie shape & size ol pits
The shimate shape of pit by the end of concepioal period shall be sawn as thie shape of area exeept T.5m
Enprior, Shte by the end of plan peried shall be 0,361 ha. havng lengh 102 wi & average widh of 85w £
depth 1 2m,
) Conceptual Divelag i 7
Nliasng shall be thoe By opencast semi-niechanired iveans confinett withbe ulime git it Emarcited,

Rewreh, trbsitation cie. will roquice diversion from mining seea for the sality of wovkings. Details of the arca
are i follows

GOSEIN OR 163350 gruamitics of khandi gind. boubders shall be exploited by for the period nrmf yewsm
the tike of T20E 3 OR 32670 MTN ear & mining pit shil reschoap to a depli 12 five vers plm.
Fherelore five sears dovelopment composite pian and- Sconcepiial plin Bave boon made sepaeately . The
geowmetry of pit os o dove & at the ond o plen period & at the ond of conceptual peried Is aiven below i

tabie no 14
TABLE NO. 14 o
e PitNo | it dimension (overnge s m) | Shage | Area Broken
fon
Asemdate | Pl | SSmXSmX3m | leegala T
Pit-2 J0m X 10 X2m
At oo of plan period | 1020 53 ms 12 Spindicshape | 0361
AVTHE endd of cancepiital [0mx 94 ma24m |1 stape |7 s
Period

€} - Plan periods « Whole the lease ares within 7.5 barrier shall b doveloped Ts one gt by bonch
formation dueie plan pedods & dimenston of pit will be 102 x 55 m x 12m The depth of e e will
b comfined 1o 15T wRE. The hebght & widhly of benchies shall be Lept 6 2 ax. shope of faces shall be hept
6 deg with over all pit slope of 45 dep. 60300M* OR 163350 Granile shall I generaded duciag phin
prevsod ot the rate Gl 12100 3 OR 32670 M TV ear . Thie masor minornd exists within the onteg loase
atea shall he nsed in making agpregate, therefore pemeration nf waste shall e il Workell out area will
maturcd for rebabilitation & plintation shall be doae smmukamconsly, Compasiie’ plas kave been
prepared i Plate No, 1

Conceptunt plisy  During conceptial peninl, Whols the lease sen willes 7 5m lawvier shu] B
theveloped i onc pit by bench formasion d'.mn,. (st peripds & dimension of pit will be Y20m x 91w

f\h‘\\l‘

o

-

JTlds doyy (g,
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Zdim. Thie depth of the pit il be confimed 1o 145 mBL. The height & widih of benchics shail be kepe 0
v wtope wlfices shalt be Rept 60 dee with over all pit slope of 45 dep 133168 M or 3393540MLE
Granite shall by genertod deiring conceptiial porsedd ot this eate of 21000 ¥ O 32670 AT Y ear | The
mnor myinctl exints within the ontiee loave grei shall bewsed innaking aggregate tharelbone peneration
o wasty shadl be nil. Wodkad oot seea will oulored for whabidaation & plantation sl Tie dowe
simulancomty. Composite’ Conceprual plon bove bees preparad s Plate Na 10:& H
4.3 Antieipated Gife of mine

Total mineable reservies as o dhate are ofthe fone of 133168 31 o IROSRIMLT.. with proposcd e
of prodyction of 12108 M QR 32670 MT/Year of Klanda, gitti hooliders per armum The expected R
af mine with above proposed target comes out approciaaiély 13( Bleven) vous.

4.4 Waste Managoment!
As stated eartior that oiirg lease arva consists of granite (hivnds giirt, boutlers) & Farther pessis
depth, Al the quantitics 1 be exploited shall be sent to crusties phunt soisige flse anca swhicl wil] be ol
m making apgregate, Thewtone, genctation of waste shull be ail & no proposal s Boen sovisaged for
its sepaente ilimping al mine side,

4.3 Reclamation Rehabilitaiiong
Ve mined out aves & reclamution £ rohubilitation ax on date, 8 the end of plan period & at the o of
concepuad period is gen bolow in bl ne 15

o TABLENO.I

| Aren Area fur Quantities of xoil to by spread over
| broben pehabilitation of | the Benehes for relabilisation (ocumy
oo b ea) ] benches () — i
i}\x o datg = N 4 - Nl il o

Endol planperiod | ot Nil il

T crampwal I | N i
{poridd i -

Prorwhies [69 145 MRl sholl be mine out by the cid of comcoptyal period. Whereas, bowom beishi of
FARmRL hall b dott npen to percolate water 1o rechange lonal water table,
A Post Mising Liind uses
T- bandd wve -The load gee a1 present, at tho ond of plan porded and ot the emd of conceptunl period i
given below o tble o 13

TARLE NOLIS
S N Tlewt 1 Atpresent Avthccnd of plan | ALUBU oot of coneeptudl |
{ Y SN i fm) period tha) | perivd of mine (1)
B Tozal arca excavted il LRI nas)
i thraken) :
T | Awafullymiscdont | Wi A
| < Avca fully elabilicied by Nl 0.6 Stoutsude the prae ] Spomtsicds the wine

wilorestation "“"9—‘ the wad) :.mv%‘hg I -ul{- i
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Miming will be done up to 10TmRL, Outer peripheiy. of mining pit shall Be fenced o suoid any Janger.
The origioad land e @ wiste land which con be restorstl Iy plantation. of doat specics aloay tfic road
which will serve the communiny [oe fond, Fodiber ad Tued o mveet their daity demand as well as the
greenery of the ores will serely enhance ihe sesthense beanty of the arca. Hemee i will be aboon 1o the
peiple for the wegion. Uil o clean und Tealthy stmosphere will Tie developed dlier scientitfic and
s stomatic safe extraction of minel

Tl Dumg aren: As stabed carhier fhat ontice loase aren comsests of granitel khands zini, Soullers) &
further persists i depth. A the quamtities W be ciplosted shall be seut 1 crnther plant cutside the e
which will be wed i making aggregare, Therefore, generation of waste shal] be o & o8 proposal Sas
Boen wavinaged for it sepaeate dumping af wone swde

Hence there is a0 pem o of domping at the end of plan peried § &t the aid of conceptital period =
iven below in bable o, 16 ' 4

e TABLE NO. 16
| SNe | Fead Abpresent (ha) | A% the emd of Plan Atthe cndof
| period (ha.) enncepiual poriod of |
! PR S N mineiha.)
[ af Total srca wader Nil Nil il
! — dump S [ o= S
| Iy Area siodor acinee Nit il Nil
i dusstiy ———rerm—— ) i
I <} Chnrap meca Tully Nit Nt I Nif
L 1. rolebitiewed | 0} I

[ Others:

By the eoif of eoncepioat pered [49-107 mit) beaches  shall be oine out by e ad of concepral
peried for reclimation. Whereas, bottost bench of 101mRE shall be fefl open to perevlae water 1o
recharge local water table.. Afforestation of local spocies shall be suderiaken over approach road & Jm ¢
3 gl pattern

The table given befow refleots the overl picture of the concepuiad plan.

TARLE NO. 17

st thed Al provest Atthe ond 0F Plan | A the omd of coneptual
Ko L - {ha) peesad {la) perresd ol mvme (ha. b
a i.‘\r?a'ul't&r_nniitﬁl stk | N0 | WM Nl
{78 | Arcawndccrond Nl il — s
[ o [Arcausdersrecubelt . | Nib | (61Sousie themme | 061 Stoutside fire mine
| [( i plantation o sres other atenne the road) alos the road)
: _ i A s & bk (Hled drea § i

Conceptual Plon & scction ks showa i Plate No

ATTESTED

Hdn Ly s
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i@ Open Cast Mines:

1 Descrthe hricfly wiving sadient featwiees of he made of working (semi-mechanized, emi semi
wechanired, mun wilj:

R will be an opencast semi-mochaniscd aune. The loading & excavation of mineral shalf be caomed out by
means of an eveasator Mining bl be cpried ont Trom top o downwieds throndhow the Teauation of
bretrches, The height & widihy of henehis shall be kept G with face shope 60", Approachs roxd sy wikth
fid & pradient |16 dhall 5 provides 1 join the g faces,

W Deseribie brieBy ihe Tayout af mine workiog, Iiyoul mine faces & i for disposal of
averbneden/ wiste. ;

Wlising foes dinl) be apenest frows fop 0 dowmsand Bowill be sdvance from W NV dircctions &
arientutmn henches shall be B sane dlircesion: Approsch roag! shail be produced o each mining thoes G

embankancnt (L tiick} during working towands swep slope.
Novwiste still be penorated during plisa périod tlicrefaee, o proposed has heen for itk separmc stakimy,
ail Extent of mechunizatiog:.
Ve reyurirement of iniring cquiprment is canlciimedd ag it i dmsang produttion capacity as bufow:
The masimui fevel of aneual Froduction plasned =) 2060 M or 33670 L1 8
Daily production requircd assuming 200 working days «12670300= 109 My iy
A) Requirenent of wagon deill & orill wles:

i Yield per bole with spacing & Burdes of INIFA6D LTI 165 Toncs
1 Datly production requincd =ie MT

Wi No.of bolis o e dilled in o Shid CHIB20 06701 Na

WY Length of cach el with 10% sub grade drifling = 6o,

v} Theretore. metseage requied 1o g alailicd Yl x- 6T 433

Vil Dxpected performtuce of deifls in oue Shil. @ Syl = dbim,

VY Therefore sl of drvls voquiresd for production AT Say =)

i) Tolal mumberod Wagon dills 10 be roquired = im0, {Cecasionally)

By Requirement af Compressops:
Orne conmpressor withua deilf o about 460 el il Be susficient o e the present requiremont
Fle requircmcnt of machinrios fir eilling witl he s bolow

Y Tepe "Nn.. T Discal e gy mré‘mirj\-“i‘" Mako Mative [
! : =3 o A RSN )
| Compressor I Tan, 450 e | 1GIE | Disg

; Comprossy
[t = ~§~——-—_-"—- —
! Wngom aif !! .57 . U
€ } e ————cnl -l

Sy Lapce % ;
.I.\{:R\—Sl'ﬂ“j
B'-)E :'\. S AT -

WD drwy 7 -
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) Fryeavatse
L osding capscity of excavator . 32 e 2T
e shifi . 100D ownes
iperating shiff perihy - 10063 % | = 1000 tennes
No. of operating duys por sanan - R
Aamual bosdling capaciny of excavator . 300x 1008 = 300000 (cancs

* 1 lac tonncy
Maximui Granite stone to he

Bandle per anomim - 3267 00nn:
Theretone no of excavator jequised for handfing e quantity of sranite stane
SR URR RN |
Requircment of Premator: 5 tabubated ashelow which shull e deplosad acensionally.

Type ‘ﬁo;";“ Bucker ’ Boom | Bouny _m&m«T! Muti c/Dicsel |
Height

Lo capact ight | Lenath i e
Premater !1’ IIm ] :,:,.!m' Wi 6TEIw | L&l |':mm[ R T

S T Hundi-210 day |

I Requirement of tippers (10 tonuers)

Requirement o tippers for the tearrsport of vaerlindn is work out 23 follows
1) 1o & fr joumey thme; from imine wrea 1o e o

Tar & 110 jousniy va £00 o gine rond ¢ 10 X't = 3w,
it Suooping asd st = X min,
1w} Loading =T

iVl To & i jowrey

" i,
Vi Tumiog g woloading 2 min,
Vit Thevefove total eyele time = [Gmin,
Requiremont of Tippers:
Crusher stone te be transported per day = 10U MT
Cxele time of Tippers =16 min,
Therefors round trips per houe G164
Average Joad canied per soumd i tep ST AT
Therefors average canrying capacify pet Tippers = ddbx 1 =40 MT
e four, ‘
Therefore average varying capacity prer Fippers
o <hilt A0 x 8=120 M7
Fheretore total po. of Fippers naquined TR 320 = 0,34=
Standby duspers Lol
Eheectore total cequirement of ippers 8
Reguivement of dumpers is tabulited as below:
Tape Nox Sg'.-;ckmil} T Nk Motive power
Figperss B 10 wonnes A0F Tata Dhesel -
‘_:Ii._‘\ SINGH

5w

-
-

TTPQW? :

——t

Bl oy )
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b | Precaygiy, Guriny hlasiyg,

i

.

ay

3

fe,

i,

Folloy ing PrCantiong 4 ill he Undertiton 30 fisfly,, stricily,

%;;-mnmg should b seony ang of ey, Fengtly oy Bt bess thay I3y Lengyly Ol the i,
Thix 45 Chuek by, olts,

Blastigy, shoull s avodded iy carly O g kte EYERINg: g 1 g Cmperagn,
M ersian Onditions,

[lasting, Wy by Wouded g time yhey Srong Sttt Winds are Blon iy, lowargg
Tahabiteg arey

lite biirgen B poing iy the tharge tengyy should ny L fhany “pfima]

M v tirection 5 e fimge of bhshng shold pep Be ey 4p. Stlire g be
Proleeseg, Specully iy, ingj fpeedis by,

Blasting Y Be done 1y 4 timg When thepe i beayy Bk grong O, Iy some Mines
broud, thy e Creiiting j etiliciafly s g many blisting Nuisances Becons gogy Ppatcens,

iren g g s s gy Provided doe; tir asiing. §
Torthey sy, the !ﬂming litne wigp alser ey duuripgge e gt Wl the hilk sy gy, all ihe
Warkers wiff il o) tsiile gy, duangser 201,

o provent rigg o itjury 1, iy bady by flying PREES o sione lter blay, "Mllle: Bl
wilf by adopted. I this rachice the Biiith of i, sho o el sopme distaryey Wenind i 445
B coverny Iy stogt " Weighicd by nd bags. o1y sleeperg o, T vy Pesent the,
heokien poeg Trwng g1, s o,
Al by Precustinn. SLRCsted Mg 195y Specially o ctifieg fiam B, fulition 143 o
Regulation | 68 gy Silherey.

[/(D

/r/do—w(‘m
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by ! Vtking xpcted lo e P Ao g e Wirter tahig during plan Pesio Dwm_:_p?an Perind.
te nyige Hevking wilf o confined up ¢, I57mRy et table wijj net by el by i
Mhining peritinns
€l Ehemanity g qality oy WY likely. 14 b I, gy P e o T
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¥ Empiovment Patentia)

Hh ming smamager cum wiliing ergineer shoukd 3 gradismte mining engircer Ilding @ least
Tirnt oluss manager’s certificato, The oty hlaster shoadd hold IR IS eemalicnte af
COmMPCngy,

Thas calerary-wise canployents will be s belos:

1 Mines manager/mining sngineer 2 il
2 Muchenieat Englocei( Past Timed P 2= Al
3 Minge mate / Blasiey :;- & &=
Shilieds f% %
Exeanator Diver k 1
Dumper Thivees 2
Dritlers Fut . ¥
Nupervisor y 2
Oifice Assistant/ Dispateh Supervisor 3
Nemishilled:

Time Keeper - 2
Comypressor aperator ¥ 1
Drill operator -
Unn=skilled:

Pioce rared workers iR
A — B

106 MINERAL PROCESSING:

i) 1F provessing 7 teneficintion of the are or adowrals sioed ds planeed @ be conducied an
st or adjiernt o the extraciion area briclly deserilic fhe natare of (he processing |
beneficiation, This st indicnte siee mnd geade of feed Wadeelad snd concentrnie
(fioisieil smarkefable firasduer,

Mhe entine depse srea copsiats of Rrasite cxposures Weith Fitercalaned westhers sail which
shall by sl b waking igpresates therefin, no boacticistion of minera! frocessing Wil be

fequered R pranite.

It} Explatn the disposal nrethod for taffing o waiste Frum the processiog plant (quonis vl
qeality of tnifings proposail (o e discharped, sice aud. capacily of tiling pond, joxie
effect of sach taiing, i any, with process sibagted neutialize nny sech offect efurg
Hrcir disposart s deadinge of execs svates fron the baiting o)

A stated dbvowe that s honefieintion i reuined, tlwrelore no taiking ¢ “a\c}dumlsnl from

{recessing plant will by usderiaken: R
= TNLIE L 5N i

NFUPR0u 301

2‘(\&0 ﬂé\l\\(\ﬂq_‘ '
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CO-ORONATES OF BOUNDARY PRLAR

i

o LATITUDE LONGITUDE
25%18' SIS0 N 80 21 52,847 E

s wn R

W EGSTTN 80721 5264%E !
518 744" N #0021 S012°E A

2800300

25 5RO N 20 21 1 _.m.
26U18 67 227N 80° 21'53 M E
T SETEN W21 R:.m ~

2800200 .Mu»._w SN 80" 218G 05" E

z'pmmoalio>

CO-ORDINATES OF NO [ ALSTING ZONE

S LATITUDE | LONGITUDE
A ﬁ.amuﬁ_.z #0° 21 5294
@ EAE
B 21 S264°F

2789800

2799800 CANGLY ZoME S0 M 7

MINE LOCATION ON GOOGLE MAP
JARAR GRANITE STONE MINE
| mmmgoo GATA NO-Z451, KHAWD NG-02, AREA-1.21 HECTARE

7 M/S ATHARY CONSTRUUTION COMPANY
i PROP. ©ri, SHEAVAN KUMAR S1NCH 5/0 Sri VISHNUPAL SINGH
VILL-JARAR, IEH  MARAINT

DISTT- BANDA (UP)

_ SURVEYOR(M) {udibors — SCALE-1.2000

o T o w S, 3 o ST TR R e 855 e ¢ e — i e
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INO: 30251362|NZ|Varanasi Region|Perm|2023|261131

Varanasi, Date: 04/01/2024

.ﬂ.a_mm
T Ren Foaxre
ARIUR &5, aRIORT |

Jar #:

i R FUR T1Ga, H BRA,

e @), @, diver) @am

ATl Fo 2451, TUE To-02, o-1.21 80),
HifTe — Ao 3ryd PHICER B,

Tilo &t g0 HHR i w1 off fawopurer Rig,

IR SRR, TEUG- X, STUE- SieT (I« TeT) |
¥ G o (LIN) :- 2009528769

fawg: enfae @™ fafem, 1961 & fafam 34(6) & sifa ©F Uee & U B o1 o &1 Ui |

ey,
PUIT IR [0 TR 31U TS T 3MEo Slo: 261131, &7 08.12.2023 & defa &% |
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" 1. No underground working shall be made. @
2. Employment of work persons in the mine shall not exceed 75 in all.
3. Work in the mines shall be done during day light hours only.
4. No deep hole blasting shall be carried out in the minewithout obtaining permission from this Directorate.
5. No Heavy Earth Moving Machinery shall be used in mine without obtaining permission from this Directorate.
6. Work in the mines shall be supervised by you & the same shall remain suspended during your absence from the mine on account of leave or otherwise.
7. A Mining Mate shall exercise personal supervision of operations connected with mining,
8. No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the purpose as required by the provisions of Regulation 160 of the
Metalliferous Mines Regulations, 1961.
9. Your special attention is drawn towards the precautions as stipulated under Regulation 164(1), (1A) & (1B) of the Metalliferous Mines Regulation, 1961 for strict
compliance. However, no blasting shall be done, even with the restricted charge as stpulated under these regulations, in the mine within 100 m of surface features in
the area bounded by points A, B,C,NI,N2,F, G, H, A (No Blasting Zone) as shown in the enclosed surface plan No. SBR/MS/SUR/737A/2023 dated 08/10/2023
submitted by the owner alongwith the application.
10. This authorization shall be deemed to have revoked, if any of the condition subject to which this authorization has been granted, is violated or not complied with,
11. This authorization may be amended or withdrawn at any time if considered mecessary in the interest of safety.
&m. This authorization is being issued under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 without prejudice to any other provisions of the law which
<« may be or may become applicable at any time.
«=3. This authorization shall be deemed to have revoked, if at any time your Mine Foreman Certificate No. FR/41335, dated 15.07.2011 is found invalid / false.

Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) L
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE A
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Varanasi, Date: 24/03/2024

INO: 30251362|NZ|Varanasi Region|Perm|2024({263799

N,
WH R Fawe
JRIORT &, IRTORT |

JarH,

oft sya01 AR g, g3 - ot fywopure g,
I Ho 3Yd Hg R HH,

(Ho Fo- 2451, WUS TEAT - 02, &o- 1.21 o),
frareft: wire o — 03, MY BERiT Framge,
IHGRH B -1, Tgll GOIAER,

Ol AR TR (I« TS 208013

fdwa: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti,
Khanda & Boulder) Mine (Gata No. 2451, nd No. 02, Area- 1.21 Hect.) of M/s Atharv Construction

Please refe&\g?{y

Surface Plan™N d.. .
Govt. of UP’s “fetterNo. 66
(Development) Rules T963:

1] i ID: 263799 dated 08.03.2024 on the above subject, enclosing therewith
A/2023 date of Survey 08.10.2023 and Director of Geology & Mining,
P/16 dated 29.07.2019 approving Mining Plan under UP Minor Minerals

The matter has been considered in light of information furnished by you in your application and accompanying
plans. By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of

itips:/fapproval-permission-dgms gov.ianennissionExemplionRe?axalioanEREmailCorrespondence!lnbox?q=G7'4zGPrcquhaFBIBCthg%Sd%3d 113
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Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue‘of_ the
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mn}cs
Safety) under Section 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Mov1.ng
Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite (Gitti, Khanda & Boulder) Mine
(Gata No. 2451, Khand No. 02, Area- 1.21 Hect.) of M/s Atharv Construction Company, Pro. Shri Shravan
Kumar Singh in the area bounded by points D, E, N2, N1 & D as shown on the enclosed Surface Plan No.,
SBR/MS/SUR/737A/2023 date of Survey 08.10.2023, subject to the following conditions strictly being complied

with:

1. GENERAL

1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the
Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of
machinery shall be strictly complied with.

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission
for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961 and No blasting shall be
done within 100m of any dwellings and other important structures not belonging to the owner of the mine.

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A) (C) &
(1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole
if the blasting is done with delay detonators or other means and there is delay of at least half a second between
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such
structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be done except with a
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot
holes of diameter more than that compatible for the explosive cartridges of 32mm diameter shall not be
used.

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

(c) The total explosive charge used in the mine per day shall not exceed 100kg.

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose,
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall
not be allowed to pass on the said road during blasting and till the time all clear after blasting is obtained.

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines,
crushers, dwelling, and structures are belonging or not belonging to owner lying within 500m radial distance
shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.6 TIr_le owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising out

of operations conducted under this pemr?ssion.
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1.8 No working shall be made or extended within 45 m of any building/structure of permanent nature not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 of the
Metalliferous Mines Regulations, 1961

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the Canal
or any stream, nallah, etc without obtaining permission in writing form this Directorate under Regulation 127 of
the Metalliferous Mines Regulations,1961. Adequate protection against inrush of Nallah water in the mine shall
be provided and maintained.

1.10 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface
area of the mine to check vulnerable point and effectiveness of the safety measures. Standing orders for
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

1.11 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings
to divert rain water from flowing into the mine.

1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.

1.13 This Directorate shall be informed as soon as the mining operations are commenced in accordance this
condition governing and intimation about temporary discontinuance or completion of mining operations shall
and be sent promptly and in any case not later than one month thereof.

2.0 OPENCAST WORKINGS:

2.1 Height and Width of Benches

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal
or 6.0 m whichever is less.

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines shall be
deployed at the bottom of high bench if any.

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on
the bench, or (iii) the height of the bench, whichever is more.

2.1.4 The slope of the benches formed to work the mine shall not exceed 60° from horizontal.

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to
ensure their safety by dressing the sides of the bench.

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine.
2.2 ROADS FOR TRUCKS AND DUMPER)SAXQ/FOR OTHER VEHICLES

2.2.1 All haul roads for eké/dmnpers/mobﬂe échinery shall be maintained in good condition.

Y
S r'\..{\

2.2, ﬂ% Wherever plac,tlcaBle all haul ral_"ﬁ;\r trucks/dumpers/tippers shall be arranged to provide one-way
traffic. /f - \
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boards for the guidance of drivers.

225 All corners and bends in haul roads for HEMM/trucks/tippers shall be so c}esigned, made and kep
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for :
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, a
fixed by the manager.

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners
and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on
that road. The lanes shall be separated by a strong divider for up and down traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than 1 in 16 at any place
and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10.

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to
prevent any out of control vehicle getting off the road and rolling down.

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings,
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be
provided to help the drivers to keep the trucks/tippers on the track.

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the
manager in writing.

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of
any other public structure like roads, railways, etc.

(c) The slppe of a spoil bank face shall be determined by natural angle of repose of the material being deposited,
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by
artificial means at an angle in excess of its natural angle of repose.

2.3.2'(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other
public works or other structures of permanent nature, not belonging to management.

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the

management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the
spoil bank.

2.3.3  No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be

z‘_‘daﬂgemd from material rolling down the face. Suitable warning signs at conspicuous places shall also be
1splayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall
be kept fenced in accordance with DGMS Circylar No 11 of 1959.

3.0 SUPERVISION

ifications prescribed under Regulation 34 of the Metalliferous Mines
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(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mir}e.
Deployment of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager with

aforesaid qualification.
(c) The manager shall not be appointed in any other mine in any capacity whatsoever.

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be appointed
to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to see that all work
in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made there-
under. They shall also supervise transport and loading operations being done by the contractor(s), if any.

3.3 The aggregate horse power of the machinery used in such opencast workings of the mine shall not exceed
500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine is 1 (one).
Hence, not more than one excavator with total horse power not exceeding 200 and equipment attached

there to shall be deployed in the mine.
3.4 The Manager and the Mine Foremen appointed if any shall in particular —

a. make frequent inspections of the areas placed under his charge, check any unsafe conditions/practices in
operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner,

b. not allow any person to work or allow any HEMM to be deployed above or under any overhanging edges or
places where there is indication of impending slide, until such danger has been removed,

c. ensure that every person engaged in dressing operations on benches or required to work at height is provided
with, and he uses safety belt of a type approved by the Chief Inspector of Mines,

d. ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower bench,

¢. ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are properly
maintained,

f. frame': a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for
prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles,
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all.

g-ensure compliance of stipulations of conditions governing grant of this permission and other provisions of the
Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as maybe applicable.

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencies, if any, shall
be placed under the charge of an engineer to ensure their adequate inspection, examination, and maintenance in a
safe working order.

3.6 The engineer/competent person(s) appointed shall —

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working
order.

mps:_I;’approvaI-permissian-dgms.gov.i'nl ' ermissa'ol_i!,E_' g’mpﬁioﬁReiax%tign._’éjiREmaiICorraspondancellnbox?q=G7426Prcquhal&iSCthg%3d%3d 5/13
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3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders mat.ie. there-under_an ‘
specifying duties and responsibilities to all mine-officials, ie., to Foremen, Mining Mates, Engmeer(s),
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect

him, in a language understood by them.

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure
that all persons working in the mine, and those working on machines/egulpments etc. work as per the code and
all machines and equipments etc. are installed, operated and maintained in safe working condition.

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES

4.1(a) A code of practice for inspection, examination and repair of all machines and equipm.ent shall be drawn up
by the Engineer in consultation with the Manager and implemented. The code of instructions furnished by the
manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for each

type of machinery and vehicle shall be strictly followed.

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the
commencement of every shift and shall be maintained in good and safe working condition. The engineer or
mechanic or foreman or other authorized competent persons shall personally inspect and test every machine
&vehicle paying special attention to the following details -

1. that the brakes and horn or other warning devices are in working order,

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light
hours.

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, horn,
audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other
safety devices prescribed by the manufacturer and circulars issued by DGMS.

1v. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is
satisfied that it is mechanically sound and in efficient working order.

(¢)  Arecord of examination and maintenance carried out in accordance with the above shall be maintained in
a bound paged register, which shall be signed by the competent person or engineer.

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed.

(b)  Areport of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the
Engineer.

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said
machinery shall not be used until the defect has been remedied.

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4 Any machinery fom!_}gjocr.haig@n unsafe operating condition shall be tagged at the operator's position; “Out
of Service, Do not U$e™ andrits u%%?iﬁ:ql\l be profiibited until the unsafe condition has been corrected.
2 TN YN

4.5 All repairs to a”b}aﬁnq égé dop \at a location which provides a safe place for the persons engaged on
repairs. 2 {ff{ : ‘
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4.6 (a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in 1on,
every machine shall be shut down, and positive means taken to prevent its operation, before any repair,
maintenance or lubrication is undertaken on it.

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks
shall be substantially blocked or cribbed, before men are permitted to work underneath or between the same.

5.0 DRILLING OF HOLES FOR BLASTING

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Ch_ief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be

carried on.

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in
place before the machine is put in operation.

5.3 Every drill shall be placed under the charge of a competent person for its operation, duly authorised in
writing by the manager, herein called the 'Operator’.

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that-
(a) all hose connections are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional

(c) persons keep clear of the drill and drill stem while the drill is in motion;

(d) persons do not work under suspended tools when tools are removed from the holes,

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto
the hole.

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks -and debris and position of
every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by the
drillers.

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a
thorough examination of all places, mcludmg remaining butts of old deep holes, for unexploded charges that the
drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has failed
to reveal presence of explosives.

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time.

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above the
other.

,_—-.._-‘.._‘_
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6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic ioses
and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic
tanks, and a baffle plate between hot zone and cold zone.

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted vision
all around and shall be provided with retracting ladder, and suitable portable fire extinguishers.

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate
protecuon to the operator against heat, dust, noise etc. and at the same time provided adequate safety to the

operator in the event of roll-over or overturning of HEMM.

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its
operation, duly authorised in writing by the manager, herein called the 'Operator’.

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is satisfied
of its safe working order.

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times.
(c) The operator shall not operate the machine when persons in proximity may be endangered.

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is
protected by a substantially strong cover. "

6.7  The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose
tools, grease containers or other materials that might fall or give rise to tripping hazard.

6.8 Before leaving the machine, the operator shall lower the bucket to the ground.

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person
to ride on the machine.

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader.
6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or
poles as to distribute the load of the machine over larger area and prevent its toppling.

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range
of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other.

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS
7.1 Every truck/tipper shall be prov1dedmth£q@wmg safety features:

| #]
(a) efficient fail-safe service brake; and a pariﬂ
-~ '\ \*"’ \

(b) efficient secondary brake so that | er'c stopped in an emergency, or in the event of failure of

service brake,
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(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its d

gradient travel,

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate seat(s)
also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in
the truck/tipper,

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position

(g) rear view mirrors of adequate size on either side of the vehicle,

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper,

(i) automatically operated audio-visual alarm of an approved type which gets switched on no sooner the gear
lever is shifted in “reverse” position;

(j) efficient horn & side indicator lights;

(k) efficient head-lights & tail lights, if the truck/tii:)per/dumper/equipment is required to work beyond day-light
hours,

(I) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s running
can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in operational
area of other trucks/tippers,

(m) retro reflective reflectors on all sides,

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager,

(o) propeller shaft guard,

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires,

(q9) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety of persons
attending the dumper/tipper/truck whilst its engine is running,

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect operator
from head on and head to tail collision,

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 5dB(A)
above the surrounding noise level.

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein
called the 'operator/driver'.

7.4 No person other than the driver or the manager or any p€rson authorised in writing by the manager shall

ride on a truck/tipper. ) _J.‘.:_.'.\

7.5(a) Before commencing- WOI‘k,—th’G é-su\eﬁsha‘“ﬂ pefsonally check the truck/tippcr for oil(s), fuel & water levels,
tyre inflation, and genelal cleanl'_ €58 m;dﬁri" 0{ and test the vehicle, paying special attention to the following
details: L

(1) that all brakes, Sp:\E;G;CI r ar'cié_r ' _' esageerjﬁgsééstem are in proper working order;
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(i1) that proper seat and seat belt is provided on driver’s/operator’s seat :
(iii) that all safety features and warning devices are in working order;
(iv) that rear view mirrors are provided;
(v) that all lights are in working order, if the vehicle is required to work after day-light hours.

(b)  The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

(c) He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorised to ride the vehicle, are properly seated and also wear safety belts.

(d)  The driver shall keep the cab window clean so as to ensure clear vision at all times.

(e)  The driver shall ensure that parking brake is on, before stopping the engine.

()  The driver shall handle the truck/tipper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear and apply retard brakes so that minimum of braking is required.

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without
exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a

proper audible signal in reply.

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and
shall not attempt to pass the excavator until he has received a proper signal in reply.

(1) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the area behind the
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded
trucks, tippers or dumpers shall not be reversed on gradients.

(i) The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a stone
piece wedged between the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning while approaching blind corners or any other points where person may walk
in front unexpectedly.

(1) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front or
rear 1s indicated by the red flag during day and a red light after day-light hours.

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more than
the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the
board/cabin platform of a running truck/tipper.

7.6 Sufficient stop blocks shall be promde:d*a&e\very tipping point and these shall be used on every occasion,
material is dumped. USa A=

7.7 Code of Traffic Rules framed by Thes M . be adopted and followed during movement of all
trucks/tippers. They shall be promihently=idis; &t relevant places in the opencast workings and on
truck/dumpers roads.7.8 ~ When{not in uge o8 |,1;'t17c tipper shall be moved to and parked at proper parking
plauc(s) which shall be on level grund ind 01k1ng area of other mobile equipment. The truck or
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7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a ras
position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism shall not be
depended upon to hold the body of the truck/tipper in a raised position.

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading
and unloading points and turning points.

7.11  In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road
construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate

places/sections.

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an
independent agency.

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise in
this regard once at least every year and record thereof shall be kept maintained.

8.3 Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by an
agency having expertise in this regard once at least every year, and record thereof shall be kept maintained.

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be
subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an
agency having expertise in this regard, and record thereof shall be kept maintained.

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting
either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and
countersigned by the engineer. '

9.0 TESTING OF BRAKES

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two
weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or on a
specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the
vehicle.

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least
ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to

ply.

9.2 A record of every such test carried on every, dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be 51 ned by the person carrying out the tests and shall be
countersigned by the eggineer_.ad the manager’ In case any defect in braklng system is observed in any

.....

9.3 All of the abova proc;du , . \ﬁltlonary measures 1egard1ng i.e. testing of brakes including service
v ard, atgérmg shall comply the provisions as stipulated in DGMS Technical
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Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service%reak, Retard brake, parking brake and steering sgaa[l,be/
tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively. '

10.0 PROTECTIVE EQUIPMENT

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear
of a type approved by the Chief Inspector of Mines.

10.2  Every person permitted to work on height or at any place having inclination of 45 degrees or more, from
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a type
possessing valid BIS licence and approved by the Chief Inspector of Mines.

11.0 PRECAUTIONS AGAINST DUST

11.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM, trucks and tippers operate.

11.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carried on.

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT

12.1  No electrically operated machine, equipment or accessory shall be energised, commissioned and used
without prior approval of the competent authority under the relevant provisions of Central Electricity Authority
(Measures Relating to Safety & Electric Supply) Regulations, 2010.

13.0 GENERAL

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.

13.2  Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also
be checked for eliminating the possibility of unlicensed persons driving the vehicle.

13.3  Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision.
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”.

13.4  No manual workers shall be employed on any bench and on the next lower bench where HEMM is
deployed. They shall be employed only after withdrawal of HEMM and only at the places where benches
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations,
1961.

13.5  Stipulations of circulars applicable for surface & opgrcast workings issued and which may be issued by
Director General of Mines Safety from time to time shall b€ complied with.
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permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this Directoréte.
The said mining operation shall not be resumed without express and fresh permission in writing frorm this
Directorate.

142 If at any time any one of the conditions, subject to which this permission/exemption has been granted, is
violated or not complied with, this permission/exemption shall be deemed to have been revoked with immediate
effect.

14.3  This permission/exemption may be amended or withdrawn at any time if considered necessary in the
interest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any
other provisions of law which may be or may become applicable at any time.

14.4  This Directorate shall be informed as soon as the mining operations are commenced in accordance with
the above permission/exemption. Intimation about completion of the mining operations should also be sent
promptly and in any case not later than one month thereof.

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the date of
issue of this letter or validity of lease period whichever is earlier.

Your Faithfully

KUMAR RAJIVA KRISHNA (DIRECTOR - VARANASI REGION)

ATTESTEL PN Ay o e,
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